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Diftlculties faced by 
owner 

fishing boat 

3446. PROF. P. J. KURIEN : Will 
the Minister of AGRICULTURE be 
.:pl~as~d to state: 

,(a) whether Government are aware 
of th~ difficul,ties being faced by fish-
ing boat owners due to rising oil 
prices; and 

(b) . st~ps ceir.g hkel~ by Govern-
ment to counter the depression in 
the fishing irfdustry? 

THE MINISTER OF 'STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a) 

Yes, Sir. 

(b) The matter is being examinl2d 
by the Government at the Inter-Mi-
nisterial·l~vel. 

ew charter policy of fOl'eign fi hing 
Boats 

3447. PROF. P. J. KURIEN: \Vill 
the Minister of AGRICULTURE be 
ph~ased to state: 

(a) whether Government hnve per-
mit,ted charter proposal si~1ce the new 
chartter proposal sinc~ the new char-
er policy of foreign fishing boats has 

been announced; 

(b) if so, the full details uf' all ap-
,provals given, names of Indian com-
panies, their foreign counterparts 
.and number of boats permitted; and 

(c) !the time permitted for each 
• ~harter proposal? 

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
-(SHRI n. v. SWAMINATHAN): . (a) 
YI2S Sir. 

(b).A sta·tement ~s appended 
~Anhex. 1). 

(c) The charter permIssIOns issued 
t . are for a periioa of 1 year'3 , renewable 

·on satisfactory perf~rmar.ce ·for one 
more year at a time and fDr a maxi-
mum of 2 years. 

Chartering of foreign fishing boa~ 

3448. PROF. P. J. KURIEN: Will 
:the Minister of AGRICULTURE be 
pleased to state: 

(a) the detatils of the fees to be 
paid and other financial ,terms b~­
ween Indian and foreign companies 
wi th regard to the chartering of 
foreign fishing boats; 

(b) whether Government have 
shown favour ,to certain big .houses in 
this connection; and 

(c) the names of such companies 
which do not have any back-ground 
in fishing? 

THE MINISTER OF S.TATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINA'fHAN): (a) 
Both Indian and foreign J_)arties have 
to arrive at a fixed char,ter fee per 
fishing vessel per annum. Further, this 
is governed by a clause in the agree-
ment between both thl2 parties to the 
effect that the total payment required 
to be paid by the charter 
for operation of vessels) will 
not exc'Ced a certain percen-
tage of the sale value of the catch 
per v'Cssel per annum. The quantum 
of each catch is also required to be 
reported to the Customs, who evalu. 
ates its sale value and assesses the 
export cess. The foreign company 
has to produce a . confirmed revolving 
letter of credit in favour of the Indian 
company or make advance payment 
to the Indian company towards the 
value of the catch after d~ducting 
the proportionate charter fee. 

(b) No. Sir. 

(c) QuestiOn does not arise. 

;mU if tT;U 1lffu1«f ~ ~. 

344.9. ~ ~ 'U'f m't'T: 
CF~T ~ ~ mcmt +T?rT~,;rnA 
ilfiT ~qT <li ~~f f~j : 
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